
CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW
BENCH LUCKNOW

O.A. 324 OF 2005

THIS, THE 11th DAY OF July, 2005.

HON^BLE SHRI S.P. ARYA MEMBER (A)
HON^BLE SHRI K.B.S. RAJAN MEMBER (J)

1. Radhey Raman Pandey son , of Sri Ram 

Kishore Pandey resident of Village Buxer, 

Post Office Devapar (Nagar Bazar) District- 

Basti.

2. Ali Ahmad son of’ late Sri Mustak Ali, 

Booking Clerk, N.E. Railway, Gonda.-,

3. Bhuvneshwar Singh son of late Sri Ram 

Kumar Singh, resident of /V il la g e  Gulam 

Ali,Post Office-City, Police Station- Dargah 

Sharif, District- Bahraich^

' Applicant. 

By Advocate: Sri Parmanand Sharma’

VERSUS
1 .Union of India, through^Secretary,

Railway Board, New Delhi'.

2. Divisional Railway Manager, North 

Eastern Railway, Lucknow.
Respondents

By Advocate: Sri S. Verma

ORDER (ORAL)
BY HON^BLE SHRI S. P. ARYA MEMBER (A)

Heard.

2. M.P. No. 1342/2005 has been filed by the 

applicants for seeking permission for filing 

joint prosecution. M.P. is allowed. Registry 

is directed to give regular O.A. number to 

this case.

r
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/ 3. The case of the applicants is that

applicants appeared in the written test 

and by notification dated 4.2.2005*. they

were declared successful in the written test
I ^

and find place at serial No.!  ̂ 9 and 22.

J o w e v e W ^  Notification dated 17.5.05 which 

shows the name of 20 candidates empanelled 

for promotion. The name of the applicants

r:;
were hot included therein. Since the 

applicants were not called for medical

examination, they made a representation on

25.5.2005. The same has not yet been
;» -

responded to.

%\

4. Upon hearing the counsel for the

parties/ we are of the considered view that 

the end of justice would be met if the

respondents are directed to decide the

representation of the applicants before

20.7.2005, when the selected candidates 

are stated to be sent for training The copy 

of the decision would also be sent to the 

applicants.

5. With the above directions, O.A. stands 

disposed of with no order as to costs. Copy



of the order be given to the counsel for the

parties today.

(K.B.S.Rajan) 

Member (J)
(S.P.Aiya) 

Member (A)

HLS/-


